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LEGISLATIVE ASSEMBLY SECRETARIAT
NATIONAL CAPITAL TERRITORY OF DELHI

BULLETIN PART-II

(General information relating to legislative and other matters)
Tuesday, 23 August, 2022/01, Bhadrapad, 1944 (Shaka)

No. 84

DETENTION AND RELEASE OF MEMBER

Hon’ble Members are hereby informed that following message dated
18.08.2022, addressed to Hon’ble Speaker has been received from Deputy
Commissioner of Police, New Delhi District, Delhi:

“l have the honour to inform you that I have found it my duty in the exercise
of my powers under Section 65 of the Delhi Police Act, 1978 to direct that 1. Shri
Kuldeep Kumar and 2. Shri Vishesh Ravi, Hon’ble Members of Legislative Assembly
of Delhi be detained for maintaining law and order and public peace in the area of
New Delhi District.

Accordingly, on 18.08.2022 at 11.00 A.M., they were detained from the area of
Police Station Tughlak Road, New Delhi and were taken to Police Station Mandir
Marg, New Delhi. At 07.50 PM, on the same day, they were released from Police
Station Mandir Marg, New Delhi.”

C. Velmurugan
Joint Secretary



